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Central Administrative Tribunal:Principai dentgbg/

UOA. NO. 1571/95
New Delhi, this the 9th day of July,1996

Hon'ble Mr, Justice AWP.Rgzvani,Chaicrman
Hon'ble Mr, R.K.Ahooja, Member (A

Vishram Lal Meena

s/o Shri Kanchan Lal Meena,

r/o c/o Sh. Sahab Singh Meena,

170/12, Railway Colony,

Delhi Kishan Ganj, o
Delbi, eshpnlicant

(By Shri P.M.Ahlavat, Advocate)

Versus

Union of India throughs

1. The Chairman,
Railway Bgpard & Ex-Officie,
Princinal Secratary to Govt. of Inui-,
Ministry of Raiuags,
Rail Bhawan, New Uelhi-1,

2, The General Manager,
Northern Railuwayy
Baroda House,

New Belhi,

3, Chief Personnel Officer & Chief
Liaison Officer,
Northern Railway,

Baroda Housa’
i .,R s..ohoam s
New Delhi. 85 cnuant

(By Shri P.S.Mahendru,Advocate)

C RDER (Oral)

By Hon'ble Mr, Justice A.Pe.Ravani,Chairman

Lzarned counssel for the applicant states that
per his information, the relief prayed for by tre
applicant in this 0.R. has been g anted by tis Lepartmert,
In view of this information, he seeks permizsior to
withdraw the present 0.A, Permission is ¢ zanted, Ir @oap
the information received by the learnsd counse. for the

i : o |
67Y’ applicant turnsLFo be erronecus or fzalse, .t vculd he
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. @13 open to the applicent, file fresh 0.4, '
2, Subject to the aforesaid clarification, trhe (.4,

is permitted to be withdrawn, Accordingly, the (.4,

is disposed of as withdraun,

e
( AePoRguani;
Chairman




